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4717-A. SHRI K. P. SINGH DEO:
Will the Minister of FOOD AND

AGRICULTURE be pleased to state:

(a) whether Government are aware
that substantial quantity of timber gets
washed down to Pakistan every year
when river Chenab in Jammu rises
during the rainy season;

(b) if so, whether Government pro-
pose to construct a Bandh to stop the
timber being washed away to Pakistan;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes, Sir.

(b) and (c). A set of two log booms
is under construction.

(d) Does not arise.
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ALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
Lathi_charge and tear-gassing on
eacerful procession in Delhi on 18th

arc|

=i 5w 9T =i (gfig) : erew
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THE MINISTER OF HOME
AFFAIRS (SHRI Y, B. CHAVAN):
Mr. Speaker, Sir, The Delhi Pradesh
Congress Committee had informed the
Delhi Administration on March 13,
1968 that they had decided to organise
a protest march on March 18, 1968 to
focus attention of the Government and
the people towards the miserable
plight of the people in Seemapuri and
Nangloi colonies. The route given in
the letter of March 13 did not include
any areas where orders under section
144 Cr. P.C. were in force. However,
on March 14, another letter was receiv-
ed from the DPCC intimating that
they had decided to change the route
of the protest march to include Matia
Mahal and Chitlikabar areas of the
Jama Masjid police station. Efforts
were made to persuade the DPCC 1o
exclude these areas on account of the
fact that these were extremely con-
gested areas but the organizers did not
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agree. On March 17, 1968 the entire
position was reviewed by the District
authorities and they felt that it would
not be desirable to allow large num-
bers of people to gather in the sensi-
tive areas of Kamla Market, Jama
Masjid, Hauz Kazi and Darya Ganj
Police Stations. Accordingly, an order
under section 144 Cr. P.C. was promul-
gated in the evening of March 17
prohibiting demonstrations and  pro-
cessions in these areas. This decision
was conveyed to Shri Shiv Claran
Gupta, Leader of the Congress Party
in the Metropolitan Council.

SHRI RANGA (Srikakulam): The
Congress people have become law-
breakers. . The ruling Congressmen
have become civil disobedience
resisters,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): They have become
rebels.

SHRI Y, B. CHAVAN : On March 18
a truck load of demonstrators arrived
from the Paharganj side and stopped
opposite the DPCC office at Ajmeri
gate. They were arrested for committ-
ing breach of the prohibitory orders.
After these arrests, people started
coming in batches from various direc-
tions to converge near the round-about
opposite the DPCC office. The batches
were also taken into custody. At
about 1130 AM, a crowd of about
3,000 persons tried to force ils way
into Ajmeri Bazar but were checked
by a strong police cordon. A few
stones were thrown from the crowd on
the policemen, as a result of which 8
policemen received simple injuries.
When it became apparent that the
crowd was determined to forca its
way and the police cordon was not
strong enough to check it, the Sub-
Divisional Magistrate ordered teargas
shells to be fired. Accordingly 4 such
shells were fired. Thereupon the
crowd melted away. At about 1.30
P.M. an announcement was made by
the DPCC office that the programme
for the day had been called off.
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Dr. Z. Abbas Malik, Municipal
Councillor belonging to the Republican
party of India, led a procession of
about 400 persons in the area of Police
station Jama Masjid. The Processionists
were arrested when they came out in
the open at Pandit Shyam Lal Road.
Similar small processions organized by
the Congress Party also moved about
in the area of the Jama Masjid Police
Station and where intercepted when
they came out in the open. In all 699
persons were arrested and were tried
in the Jail premises after necessary
permission had been obtained for such
trials from the Lt. Governor. All of
them pleaded guilty of having com-
mitted breach of the prohibitory orders.
They were convicted and sentenced to
simple imprisonment for 15 days.

SHRI KANWAR LAL GUPTA : And
later on released.

SHRI Y. B. CHAVAN : I am coming
to that, The persons arrested included
6 members of the Metropolitan Council
and 19 Municipal Councillors. During
these incidents some members of the
public also received minor injuries,
and nine of them were admitted in
the Irwin Hospital,

The sentences of all persons under-
going imprisonment were remitted by
the Lt, Governor.

SHRI KANWAR LAL GUPTA: By
you; not by the Lt. Governor, by the
Home Minister.

SHRI Y. B. CHAVAN: And they
were released yesterday.
st g% oy wnf : aeyw wEEE, A
A=Y FERT 7 A Twey fagr & 9EA,
$ 7o 7y & ¥ fmr 9o 7Y feam
g9 o e § sz agm fF ¥ ey
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Tt #1 ot g T HE T ATy
7@ 2 | faeelt wefafaedom 3 ot o=
firar 97 999 T TR FEr A | TE AT
7z fF & 60 ¥ X & 43 g i



2195 Lathi Charge on

[ S w=x =]

ALY AT 1 IATST ALY FTOAT | gAY
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SHRI Y, B. CHAVAN: The hon.

Member has raised points which will
have to be considered in two aspects.
One is the problem arvising out of the
law and order situation that was
created because of a certain procession
that was taken out. The other is the
question of the jhuggies and jhonpries
and the pgeneral problem that lies
behind it. As far as that problem is
concerned, it is a long standing and
chronic problem which requires very
sympathetic consideration and attention
continuously. I know that it is a
matter which is rather difficult of any
simple and easy solution. It is not
a problem of Delhi alone; it is a
problem of all the important cities
because we all know that this process
of organisation is a very difficult
process, That is a part of our ccono-
mic life.

I do concede that there are genuine
grievances about this matter; I do not
deny that. Therefore I had sat many
times for many hours with all  the
representatives of all the organisations
concerned and had appointed a study
team of officials and non-officials 1o go
into the problem. Certain recominen-
dations have come. One thing is
certain. Certainly, we must stand by
the commitment that the Government
has made, namely, that these people can
be shifted only when there are alter-
native arrangements made. ‘There is
no doubt about it. In this case also
certain alternative arrangements are
made. The only point that remains is
whether enough facilities are available
there. Some Members of Parliament
who visited that area have told me
that there are not enough facilities yet
available. This should be looked into.

o wfm qaw amwdd (FTE)
5z AT AET

of; anTa vF FegA : faAT R
o AT AT g |
But this again is a matter of finding

necessary resources in a given ‘tima.
Towards that certainly efforts will be
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made., Therefore, I appeal to all those
persons who are interested in this
problem, looking to the difficult aspect
of the problem, that we must not make
it an agitational problem. That is my
only point.

Wl FIT AR AT : T 397 T4 H1
ARATET, THENT FATET@IE |-

SHRI ¥ B, CHAVAN : Mr. Kanwar
Lal Gupta, as far as this problem is
concerned, our children ang your
children are the same. There is not
much of difference when there is a
suffering of the people. I understand
the feeling of the Delhi Congressmen.
‘When they saw there is a suffering of
the people, there was the natural
iradition to rebel against it.

SHRI BAL RAJ MADHOK (South
Delhi) : They never care for the
suffering of the people. I was the
first to visit the place. I brought it to
the notice of the Government. They
have only crocodile tears; there is no
sympathy in their hearts for the
Jhuggi walas.

SHRI Y. B, CHAVAN : Cerlainly, I
do not approve of their trying to take
this sort of an issue in such an agita-
tional form and the particular time
chosen was something rather very
unhappy. I am not trying to go into
the details now, This problem is an
important problem. I am looking into
it. The hon, Member, Shri Prem
Chand Varma, has also made certain
suggestions. I will look into them.

SHRI D. N. TIWARY (Gopalganj) :
It has become chronic not only in
Delhi but throughout the country to
defy Section 144 and lead processions.
The Opposition parties are very for-
ward in this matter and this has
caught the imagination of the people
of Delhi also, whether they be Con-
gressmen or non-Congressmen. The
question is, when there was a peaceful
procession and they had notified their
intention beforehand, why was so much
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severity shown to those processionists.
The second question is that in these
matters of clearing slums and vacating
the area, there should be no distinetion
between rich and poor. In Jamuna
Bazzar, the jhuggies have been
removed but the brick houses, the
pucca houses, have been allowed to
stay. Why has this differential treat-
ment been made between the jhuggies
and the pucca houses?

SHRI Y. B. CHAVAN : As far as the
second part of the question is con-
cerned, certainly, it needs to be looked
into. I do not know the definite facts
about it. whether the brick houses of
some rich people have been allowed
to stay, even when they were illegal
or unauthorised constructions, I will
have to find out. As far as the first
part is concerned, I would request the
hon, Member not merely to look at the
situation in isolation. It may have
been a peaceful procession. But a
peaceful procession in difficult areas
during difficult times can become an
cxplosive affair. It is a matter of
taking judgment of the matter and
our judgment was that allowing the
procession would have been a wrong
thing.

ot TEnEEIT MAE (92A1) ¢ areney
wREE, #E WO A F IS
F g 1w fae F oweET Y
TR wE & faad Fidw ae ay ofr
W1 F91 92 GT &, 99 T 97 97 Mfe
2 f7 7z w2 737 €Y wemAqw & )
TR F A FT AT, TE BT FETCFN
gt gE AIA AR, S8R
fgas AT 7 § fAu awge
ZATIE GIR I FAX TATIAS AT
AT AT AT S T F AT FTgLr T
A0 | AT I F 25 gATC AR A
IaATET %7 A 9 frar v g F@r 7
AT FEATE g1Ad § IAHT qA I
I oA 1 gAs  fAF A ar 9T
FT §FAWTH § T FE A FFTAW §
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&qre 9 agr T ATHF G fF A
TEa T § A a7 oarfad
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AR e ReArarat IR IT IR AT

AT WA ! AT IFH TT6T
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TR wawq 93 ¢ 6 wa§T & A
ot g7 gfmal & Hiafsqi 1 9a-
A F fgragre g 7 %7 99 ywA w1 HAT
ARG AG@HT T AGT-HO 9
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SHRI Y. B. CHAVAN: So far as
the demand for appointing a Com-
mittee of Members of Parliament is
concerned, I am not agreeable to that,
because I am here, living in Delhi; I
am responsible for this; I can per-
sonally go and look into the matter.
There is no question of appointing a
Committee in this matter. Some
members had gone there and have
come back, and they have given me
some suggestions. As far as the Jan
Sangh is concermed, the administration is
of Jan Sangh in Delhi.

st Few fagi ammE (I9CW-
qX) : Heqe WEIsd, T3 "AT A T
JATq A | AT FIEG AT THTAATT
wrelt 7 gor 1 fF ag qed wfeat
F IR T R oA A owET -

T e aguee § @k g wrhw
SEY F TUEA § v A4y A
g WeT ot Y 2z ama w1 7

& R wT wOATW (I ) 1IN
ST AT A GATET FT | TH A F g
AT 19 Fg FT qZ T2 F) AR
TRE

& FAT AW AR : JOW  AGNT,
Hft wgRy & Ffgd fF a8 o16-01% IH
IR FaE | N AT IFT IEE
#1 faasfre 7 #T

AN HON. MEMBER : On a point of
order....

MR. SPEAKER : He is asking for a
clarification from me. (Interruptions).
The Minister might not have answered
in full. But the Government here is
that of Jan Sangh. ...(Interruptions).
Will they all sit down? The Govern-
ment here is that of Jan Sangh, but
whether Jan Sangh is respenosible for
this thing or not is the point. (Inter-
ruptions), Will they give me a chance
to speak ? The question was whether
Jan Sangh was responsible for the
demolition. Was that the question
that Mr. Ramavtar Shastri asked? I
am asking Mr, Ramavatar Shastri.

w1 THTEATC  WEET @ FAT 57 AT
#iafzat &1 392 7 famer & TR

nefafrdma s dre e 7

MR. SPEAKER : That was his ques-
tion, whether Jan Sangh Administra-
tion was responsible, ‘That portion
will be answered now.

! ®AT AR AR : Tg A 3 feAr
oITa fif 7 T # @67 L | | E
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fafreecd on fferd = syravfs
Afredz Tt T S B w7

MR, SPEAKER: No, no Mr. Ram-
avatar Shastrl has asked a question
and I am asking the Minister to answer
that portion. I will not allow any-
body now. Mr. Ramavatar Shastri's
question is whether the Jan Sangh
Administration was responsible for the
demolition of these things. That
portion will be answered now.

SHRI Y, B, CHAVAN: If it is a
question of interpretation of statute,
that is a different thing. When some
important decisions are taken....

SHRI RANGA : Why don't you give
a straight answer ?

SHRI Y, B. CHAVAN : I am giving
a straight answer.... (Interruptions).
This is the straight answer that I am
gwving. I must answer as I understand
it. Can I ask a counter question?
Have the Jan Sangh ever opposed this
idea of demolition ? (Interruptions).
They have not.
st sz fagrdt arsddt o iy

TE T (EwEETR) |

=t wiw waw awdat: g7 THT A
7 faedft & A2C A9 & oATAYH &
qEewT A F1 faeren @1 a wrear
ff@r o w F vza & 1 3@ A
qyfafews arAar g -

Seaw " : JEY, MNIT

ot swew fam< aodd : 3F A
T AN FH TG ANH A g1 T
T HT HT 49 qF gAA9 L ar 4
qEHAT fr FIAAE I FL AT |
g faage s faa a1a & fF zwrdy ot
g T fRaT AT TR . L
MR. SPEAKER: I have not called

the hon, Member Shri A. B. Vajpayee.
He can have a chance later on. I shall
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find a way out to give him a chance,
to clarify the position. But as it
stands now, I have to call those Mem-
bers whose names appear on the
notice, such as Shri Rabi Ray ete, It
the hon. Member feels that justice has
not been done, then he has certainly a
way to ask for further clarification
and all that. I am not denying him
of that chance. Now, Shri Rabi Ray.

SHRI MADHU LIMAYE (Monghyr):
He has a right to deliberately mislead
the House.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : The question was specific
and the reply should also be specific.

MR. SPEAKER : If the hon, Member
feels that the Minister is misleading
the House or not giving correct infor-
mation, the rules provide a remedy
in such cases and the hon. Member
can certainly take advantage of that,
I am not objecting to that. I wanted
the Home Minister to clarify again. If
the hon. Member is not satisfied, then
there is a provision in the rules and
he can have protection under that and
he can certainly resort to that I have
absolutely no objection to that. I shall
certainly give him a chance if he
wants,

st tfa T (T8) : Aoy WAt
=t agror & fa=me @t sndi & fe &%
I FT A R A= foedlt F§ oA
F wEAr Iz W g aww
wgYEa, 919 a1 ¢ 5 et foedlt F
31 fegrae & Ta ® A€ AF §
#AEl F1 dgsoa FRar T, I §T
sqrafaat #t 4% S FEeRT as fear
g | gad sraran o A 7 g qe
HiqEr AT A ¢ q9T I A & A
FusdRasTwa 7 faq @& smarf@
qET T | WE WA, AT FT ATAT §
i o aver g ol faeelt & aivgean a4t
F IO H7 A9 AE Frwer a1 AT Ay
FF¥ AT 9T AT W FT AFT AT AEA HY
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[« zfa 7]

YT 9T [ FEAT T AT AT ST AT
WE 97 WM JEA 9 T
T g7t qfFa @i e 3T @
§ ER A1 T frea® 1 F7 s =T
? AR o7 Az @l AiEr A ww
AR I T & AL T 77 ATRAA-
AT . FTCA Tz A w2 T IA
TS A7F A IAAT g ofwA a7 frar A
e darr qr e frA S oA Fee
nfadza Farnfar #d F@ & 9%
fas mw s A T =]

] 1956 § AW AW Al &
qrgeg § vF FeEn gan ar faed fr
T 71,1962 F &1 F qred faew 7
forr ST F7 AT TS A TR OF iy
AE = FY 97 anfz fgemA £ A
AR aTq A7 F1 471397 AR
Adl wgrRg 1 one o fawr Fwiv
AR ¥ IF a F [ aCH A @ I
f& vy man @ fx gz wedr A@Er
F AT F1 TP I AR AT A FEE
qLFTT 71 & 1T 74 A1 anfrg Ameror
A F A EErdmm owifm w®
w9 fagr § &= o1 A 7 faw g
IAE TH 9F T ATI0AATA TEATE |
The only proposal announced by
him was the likely construction of

2000 tenements for the uprooted hut-
dwellers.

A I AT F IT TAATA W14
A FAF2000 SARZT FAT7 A1 AT T
¢ wafe ag ags=qr ®{7 0F @
R F7 ST AT AT T4 T
AR @S fF AT 2000
5 fau &1 gaow T W@ | AU
qar gz ¢ % @91 92 |47 <1 F7 e
I ARET § TF FAW F1 7% 74T
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fors 3R Far & f a7 st Aied
FT TA7AT Fvz ATFETT F) gy
AT AR A 97 AT S FqET 92
A% ey @ A F FEAr gan
fa =7 ar% & 3a%1 F00 SATH B 7

ol et & faafar 7 s
F79 & Goegwd foq S w15 fGA Fr
a1Er 3 &Y € |7 ITFT 7Z FAY A FT
feamaa a2 fegr #¢ faar war & @y ¥
T A9 F AT fAIndt 77 & For fael
wEAl & faafaa ¥ g ae d Zfem
for wrda 378 oft 37 A< 7 AR E
g7

SHRI Y. B. CHAVAN : As far as the
figures given by the hon. Member and
what the Lt. Governor has said are
concerned. I must have notice about
them because I have not got all the
details here with me.

it ofy T : w= freAT AT d20T-
fa=a Fifaer § 39 vroaa= 7 swror fa
A1 IAA IR FTAATE |

=t qua A A {7 G IA A
Tt gfaar i 21

As far as the question of remitting
the senience on these people is con-
cerned, naturally when they had with-
drawn the agitatlon, the idea was not
to keep alive the agitation in the town
and the bitterness in the town. I can-
not answer about any hypothetical
case, about what the position will be
if they start doing something. I can-
not answer it now,

ofi vy fama : A19 90 FAX A1 1
wFIT &0 a1 g 7

SHRI Y. B. CHAVAN : I can speak
about one principle that these jhuggi
jhompri dwellers will be shifted when
alternative accommodation can be
made available to them. But I cannot
give all the details now.
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wt s AvgTET (ATEAT) oA Az
welt St 7 2% FFerm fF a7 3 -
Y 1 77 qifeami = & Agedi F1 F#72
A T A | F IAT AT AAAT
z fr ammyw @ fa= guir dtedr qre
A & wra7 fazarat o d, 97 1 gee
FTVR a2 TT 97 7 7@ ! I AR I
1T FY A fAezer &7 el 9w 7
gfqurd 721 &, {37 & i F i Ff @z
TR FAT A7 TART & AFEAT 7 AT
TG H HTATH TIME | IR AGAT AT
T w7 &1, AT ggi F gwmaA A,
A TF-72 s AT Y, wHFT A
ATA FTAT 2, SHT-ATH (248 AT dmafaai
ST fAAT F1 A 7741 8, 99 AT AT
A AGT A1 F qZ HAT AT F g
g & 37 a3 F mA faar zad e
A IRAT A7 f§ 37 nEEw iy
AR spmfa 27 & ga9a F7 | 99
AT 7 FAH1 A AL far A= 3w
HIREAAT a7 77 AT & f&7
ARGT g4 & | § g7 W A9 quAr A1gan
2 & 397 717 AAT AEET ¥ WEAFTAZ
ATeATAA 4 & afara 7 g7 gw Fiad
ATAT &1 AT AT H gFr AT z=van
AT FF aF I F1 @A &1 Q70 Afaun
TUSsT AET AT AUAAT 7

SHRI Y. B. CHAVAN : As far as
going and visiting that area is con-
cerned, 1 am always willing to go and
sce things for myself. There 1s no
question about that. Even ns it 1s,
some of my colleagues have already
gone therc. The Deputy Minister of
Works, Housing and Supply (Shri
Igbal Singh) went and visited that
area more than once. I am getting
some reports also about it

As far as shifting is concerned, 1
have already assured this House that
alternative arrangements will have to
be made first and then only these
people can be shifted. But certainly
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it becomes a matter of debate as to
what Is enough facility. That is a
matter we can decide only after visit-
ing that area.

SHRI BAL RAJ MADHOK : I would

like to ask a question. It Is wvitally
important,
MR. SPEAKER : No. It will become

a precedent. This is not a debate.

SHRI BAL RAJ MADHOK: The
position has to be correctly explained.

MR. SPEAKER: Everybody wants
to explain. Tomorrow on another eall
attention, some other Member will
want to explain,

SHRI BAL RAJ MADHOK : It is a
question concerning only Delhi.

MR. SPEAKER : I am not allowing
it,

Papers to be laid on the Table,

12.26 hrs.

PAPERS LAID ON THE TABLE

ORDINANCES ISSUED IN RELATION TO THE
StTATE oF WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : I beg to lay
on the Table :

(1) A copy each of the following
Ordinances under article 213{2) (a) of
the Constitution redd with clause
(c)(iv) of the Proclamation dated the
20th February, 1968 issued by the
President in relatton to the State of
West Bengal :

(i) The West Bengal Land Re-
forms (Amendment) Ordi-
nance, 19867 (West Bengal
Ordinance No, XII of 1967)
promulgated by the Governor

of West Bengal on the 2lst
December, 1



